
 
 
 

 

            
       

 
 

 
 

         

 

 

 
 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

CRP[SH]10/2013 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

4-7-2013 

Admit this revision petition for hearing in the usual course. 

JUDGE 
S.Rynjah 



 
 
 

 

            
       

 
 

 
 

         

          

        

            

          

         

     

     

 

 
 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

CRP[SH]22/2013
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

4-7-2013 

Mr. T.T. Diengdoh, learned counsel, on behalf of the 

respondent No.2 submits at the Bar that respondent No.2 had died 

many years ago. As per instructions, so far received by him, the 

respondent No.2 had died in the year 2002. In such case, the 

learned counsel appearing for respondent No.2 has to submit the 

particulars of LR as well as the date of expiry of the respondent 

No.2 within one week. 

List this case again on 16/7/2013. 

JUDGE 
S.Rynjah 



 
 

 
 

 

            
       

 
 

 
 

        

      

 

 

 
 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

CRP[SH]23/2011 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

4-7-2013 

As prayed for by the learned counsel appearing for the 

parties, list this case on 29-7-2013. 

JUDGE 
S.Rynjah 



 
 
 

 

            
       

 
 

 
 

     

      

       

 

 
 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

CRP[SH]33/2013
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

4-7-2013 

Perused office note dated 1-7-2013.
 

Await service report for respondent No.3
 

List this case again on 18-7-2013 for admission.
 

JUDGE 
S.Rynjah 



 
 

 

            
       

 
 

 
 

        

         

          

       

        

            

        

        

         

   

        

            

        

          

         

         

           

         

 

        

        

            

         

         

           

      

           

       

         

           

CRP[SH]41/2012
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

4-7-2013 

Mr.K.Paul and Mr. KC Gautam, learned counsel appearing 

for the petitioner strenuously contended that the Munsiff Court had 

not even furnished a copy of the impugned judgment and order 

dated 20-6-2013 to the petitioner. 

The learned counsel appearing for the petitioner further 

contended that an application had been filed for a certified copy of 

the impugned judgment order dated 20-6-2013. In such 

circumstances, the petitioner is not annexing a copy of the 

impugned judgment and order dated 20-6-2013 in the present 

revision petition. 

The State respondents had taken up the steps for evicting 

the petitioner from the suit land. In the above factual backdrop, the 

learned counsel appearing for the petitioner prays for listing this 

case on next Thursday (11-7-2013) so as to enable him to produce 

the certified copy of the judgment and order dated 20-6-2013. 

The urgency in the present revision petition is that the 

petitioner is going to be evicted from the suit land even without 

furnishing the copy of the impugned judgment and order dated 20­

6-2013. 

In the above circumstances, as prayed for by the learned 

counsel appearing for the petitioner, list this case on Thursday (11­

7-2013) so as to enable him to file the certified copy. Taking into 

consideration of the urgency involved in the case, as an ad-interim 

measure, it is provided that the respondents are directed not to 

proceed with the eviction process for evicting the petitioner from the 

suit land till next Thursday (11-7-2013). 

In other words, the petitioner should not be evicted from the 

suit land till the next date. 

Registry is directed to furnish a copy of this order to the 

learned counsel appearing for the petitioner so as to enable him to 



          

        

          

         

      

    

 

 

 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

furnish a copy of this order to the respondent authorities coming to 

the suit land for evicting the petitioner. 

When the dictation of this order is about to be complete, Mr. 

K.Khan, learned Addl. Sr. Govt. Advocate entered appearance on 

behalf of the State respondents. 

List this case on Thursday (11-7-2013). 

JUDGE 

S.Rynjah 



 
 

 
 

 

            
       

 
 

 
 

        

   

        

 

 

 
 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

MC[WP(C)][SH]189/2013 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

4-7-2013 

Mr. Kharmih, learned counsel appearing for the respondent 

had filed objection. 

List this misc. case for hearing on 18-7-2013. 

JUDGE 
S.Rynjah 



  
 

 

            
       

 
 

 
 

    

 

 
 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

Review Pet.[SH]3/2012 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

2-7-2013 

List this case on 16-7-2013 

JUDGE 
S.Rynjah. 



 
 
 

 

            
       

 
 

 
 

       

 

 

 
 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

WP(C)[SH]354/2011 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

4-7-2013 

List this case again on 29-7-2013. 

JUDGE 
S.Rynjah 



 
 
 

 

            
       

 
 

 
 

          

        

 

   

     

 

 

 
 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

WP(C)[SH]26/2013 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

4-7-2013 

Mr. N.D. Chullai, learned Sr. Govt. Advocate appearing for 

the State respondents prays for four weeks’ time for filing affidavit-

in-opposition. 

Prayer is granted. 

List this case again on 2-8-2013. 

JUDGE 
S.Rynjah 



 
 

 
 
 

 

            
       

 
 

 
 

         

         

  

     

 

 

 
 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

WP(C)[SH]30/2013 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

4-7-2013 

As prayed for by Mr. N. Khan, learned counsel appearing for 

the petitioner, three weeks’ time is granted for filing rejoinder 

affidavit. 

List this case again on 25-7-2013. 

JUDGE 
S.Rynjah 



 
 
 

 

            
       

 
 

 
 

        

        

   

     

 

 
 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

WP(C)[SH]42/2013 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

4-7-2013 

The learned counsel appearing for the petitioner prays for 

further four weeks’ time for filing rejoinder affidavit. 

Prayer is granted. 

List this case again on 2-8-2013. 

JUDGE 
S.Rynjah 



 
 
 

 

            
       

 
 

 
 

          

        

   

      

 

 

 
 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

WP(C)[SH]84/2013 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

4-7-2013 

The learned counsel appearing for respondent No. 1 to 7 

prays for further four weeks’ time for filing affidavit-in-opposition. 

Prayer is granted. 

List this case again on 2-8-2013. 

JUDGE 
S.Rynjah 



 
 
 

 

            
       

 
 

 
 

      

 

 

 
 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

WP(C)[SH]96/2012 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

4-7-2013 

List this case on 9-7-2013. 

JUDGE 
S.Rynjah 



 
 
 

 

            
       

 
 

 
 

      

 

 

 
 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

WP(C)[SH]117/2012 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

4-7-2013 

List this case on 9-7-2013. 

JUDGE 
S.Rynjah 



 
 
  
 
 
 

 
 

 

            
       

 
 

 
 

       

           

          

             

  

      

 

        

 

         

  

 

 

 
 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

WP(C)[SH]135/2013 
alongwith 

WP(C)[SH]136/2013 
to 

WP(C)[SH]154/2013 
MC(SH)180/2013 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

4-7-2013 

Mr. T.T.Diengdoh, learned counsel appearing for the 

respondent submits at the Bar that this writ petition is required to be 

disposed of as soon as possible because the subject matter of the 

writ petition is for construction of a time bound project in the Polo 

Bazar. 

Considering his submission, list this case on Wednesday 

(10-7-2013). 

In the meanwhile, the petitioner may file the rejoinder 

affidavit. 

Interim order passed on 31-5-2013 will continue until further 

orders. 

JUDGE 
S.Rynjah 



 
 

 
 
 

 

            
       

 
 

 
 

      

 

 

 
 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

WP(C)[SH]188/2012 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

4-7-2013 

List this case on 9-7-2013. 

JUDGE 
S.Rynjah 



 
 

 
 

 

            
       

 
 

 
 

        

        

  

    

 

 

 
 

 

 
 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

WP(C)[SH]284/2012 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

4-7-2013 

Learned counsel appearing for the petitioner prays for further 

three weeks’ time for filing rejoinder affidavit. 

Prayer is granted. 

List this case on 25-7-2013. 

JUDGE 
S.Rynjah 



 
 
 

 

            
       

 
 

 
 

        

         

  

       

 

 
 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

WP(C)[SH]285/2012
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

4-7-2013 

As prayed for by the learned counsel appearing for the 

petitioner, further four weeks’ time is granted for fling rejoinder 

affidavit. 

List this case again on 2-8-2013. 

JUDGE 
S.Rynjah 



 
 
 

 

            
       

 
 

 
 

        

          

   

       

 

 

 
 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

WP(C)[SH]320/2012
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

4-7-2013 

As prayed for by Mr. H. Abraham, learned counsel appearing 

for the respondent, further three weeks’ time is granted for fling 

affidavit-in-opposition. 

List this case again on 25-7-2013. 

JUDGE 
S.Rynjah 



 
 

 

            
       

 
 

 
        

         

           

            

      

         

        

        

         

        

         

         

         

           

  

        

        

          

       

  

       

         

         

         

         

       

        

        

        

        

          

WP(C)[SH]358/2012
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

2-7-2013 

By an order of this court dated 11-6-2013, the State 

respondent had been allowed to file affidavit-in-opposition in the 

present writ petition within a period of two weeks subject to 

payment of Rs. 500/- as cost, but till date, the State respondent has 

not filed affidavit –in-opposition. 

Mr. S.Sen Gupta, learned Govt. Advocate appearing for the 

respondents submits at the Bar that he had received the 

instructions from the government only today. In the last occasions 

the records indicate that by an order dated 30-01-2013, four weeks’ 

time was granted to the State respondents to file their affidavit-in­

opposition and by another order of this court dated 2-5-2013, as 

prayed for by the learned Govt. Advocate, one weeks’ time was 

granted. Again, by an order of this court dated 7-5-2013, another 

five weeks’ time was granted as a last chance for filing affidavit-in­

opposition. 

The court is not happy with the way the steps had been 

taken up by the State respondents for filing affidavit-in-opposition in 

the present writ petition. It appears from the records that the State 

respondents are not taking up prompt steps for filing affidavit-in­

opposition. 

As stated above, the State respondents had been cautioned 

two times, when time was granted for filing affidavit-in-opposition. In 

the circumstances, the court is compelled to direct the Chief 

Secretary to see as to why the State respondents are so lethargic 

in filing affidavit-in-opposition in the writ petition. The Chief 

Secretary shall take appropriate action against the officers or 

individuals who are responsible for the delay in filing affidavit-in­

opposition, inspite of repeated warnings to the State respondents to 

file affidavit-in-opposition within the period indicated above. 

Action taken by the Chief Secretary in pursuance to the 

order of this court shall be intimated to the Registry of this court 



            

         

          

       

       

         

     

      

         

       

 

 

 
 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

within a period of three months from the date of receipt of this 

order. This court hopes and trusts that actions from the side of the 

Chief Secretary shall be an eye-opener to the concerned official, in 

future, for filing affidavit-in-opposition promptly. 

Registry is directed to send a Special Messenger for 

furnishing the copy of this order to the Chief Secretary, Meghalaya 

for taking appropriate action. 

List this case after four months. 

Furnish a copy of this order to Mr. S.Sen Gupta, learned 

Govt. Advocate appearing for the respondents. 

JUDGE 
S.Rynjah. 


